
HIGI{ CPURT OF IHARKHANID RA.NISHI

NQTIFICATION
THE 06ru Ianuary 2024

No_ 0 I /A: Inexercise of powers conferred under Sub Section (3) of Section 1,1 of the Code of

Criminal Procedure, 1973 (Act2 of \974\, the High Court is pleased to confer uPon the Officers

named in Column No.2 of the table given below, the powers of a Judicial Magistrate of the 1"t

C1ass for the Dishicts noted against their respective names in Column No.3 of the table.

Further, in exercise of the powers conferred under Sub Section (1) of Section 12 of the

Criminal Procedure Code, the Officers named in Column No.2 are appointed as Chief ludicial

Magistrate for the Districts noted against their respective names in Column No.3 of the table

given below:-

By Order / -
Sd/-Mohamrnad Shakir

Registrar General

Memo. No. LoA /Anptt. Dated Ranchi, the 06th Ianuarv,2024
xx(4)-0v2011

Copy forwarded to the concerned Principal Dishict & Sessions Judges including the Judicial
Commissioner, Ranchi / the Principal Secretary, Law (Judicial) Deparhnen! Government of Jharkhand
Ranchi / the Central Project Co-ordinator, e-Courb Projec! High Court of ]harkhand, Ranchi with a

request to upload the same in the website of this Court/ the Deputy Commissioner & Superintendent of
Police of concerned Dishicts for information and necessary action / and all the concerned

the ]C, Ranchi for information and communication to the officers concerned.

including

\

Sl.No, Name of the officers with designation and present place of posting
(with |udgeship/Department).

Name of the
District

L 2 3

L. Mr. Binod Kumar, A.C.f .M.-cum-Civil ]udge (Sr. Div.-I), Chaibasa Chaibasa

,
-a

Mr. Manoranjan Kumar No.l, Secretary, DLSA, Khunti Khunti

3. Ms. Arti Mala, Civil |udge (St. Div), Dhanbad Dhanbacl

4. Mr. Manoranjan Kumar No. II, A.C.J.M.-cum-Civil ]udge (Sr. Div.-I),
Gumla

Gumla

5. Mr. Pratap Chandra, A.C.I.M.-cum-Civil fudge (Sr. Div.-I) Koderma Koderma

6. Mr. Ananda Singh, A.C.I.M.-cum-Civil Judge (Sr. Div)-I ,Daltonganj Daltongani

7 Mr. Kumar Vipul, Secretary, DLSA, Garhwa Garhwa

8. Mr. Manoj Kurnar Ram, A.C.J.M.-cum-Civil Judge (Sr. Div.-I), Ramgarh Ramgarh

9. Ms. Kavitanjali Toppo, A.C.I.M.-cum-Civil |udge (Sr. Div.-I), Seraikella-

Kharsawan
Seraikell a -I(h ars a w an

L0. Mr. Saurav Kumar Gaut&rl, Secretdtlr DLSA, Giridih Giridih
1,L. Mr. Manish Kumar Singh, Secretary, DLSA, Simctega Simclega

12. Mr. Sindhu Nath Lamay, A.C.].M.-cum-CiviI Judge (Sr. Div.-I), Hazaribagh Hazaribagh
1"3. Mr. Krishna Kant Mishra, A.C.I.M.-cum-Civil ]udge (Sr. Div.) -\ Ranchi Ranchi

L4. Mr. Chandra Bhanu Kumar, A.C.f.M.-cum-Civil Judge (Sr. Div.-I)-cum-
Special )udge, Economic Offences, ]amshedpur

Jamshedpur

15. Mr. Manoj Kumar Prajapati, A.C.|.M.-cum-Civil Judge (Sr. Div.-I), Deoghar Deoghar
'/.,6. Ms. Shilpa Murmu, Secretary DLSA, Pakur Pakur

t7 Mr. Bishwanath Bhagat, Secretary, DLSA, Dumka Dumka
18. Mr. Dharmendra Kumar, Secretary, DLSA, Sahibgani Sahibganj

\ ^/)



HIGH COURT OFIHARKHAND. LANCHI

NOTIFICATIQI{
THE O6th Ianuary,2A24

No. 0Z a, In exercise of the powers conferred under Sub Section (3) of Section 11 of the Code of

Criminal Procedure, 1973 (Act 2 of 1974), the High Court has been pleased to confer upon the Officers,

named in Column No. 2 of the table given below, the powers of a Judicial Magishate of the 1"t Class for

the District noted against their names in Column No. 3 of the table.

Further, in exercise of the powers conferred under Sub Section (2) of Section 12 of the Criminal

Procedure Code, the Officers named in Column No.2 are also appointed as Additional Chief ludicial

Magistrate for the District mentioned against their names and to vest them with all the powers of a

Chief ]udicial Magistrate under the Criminal Procedure Code, 1973 (Act 2 of 1974), or under any other

law for the time being in force as the High Court may direct, which they will exercise only in the

District/Subdivision mentioned against their names in Column No.4.

ByOrder/-
Sd/-Mohammad Shakir

General

Name of the

District
Name of the

Subdivision
sl.

No

Name of the Officers with designation and present place

of posting.

1 ",L 3 4

1 Mr. Binod Kumar, [UOP as CIM, Chaibasa] Chaibasa Chaibasa

2. Mr. Manoranian Kumar No.L, [UOP as CJM, Khunti] I(hunti I(hunti

3. Ms. Kavitanjali Toppo, [UOP as CIM, Seriakella-

Kharsawanl

Seraikella

Kharsawan
Seraikella

I(harsawan

4. Mr. Manish Kumar Singh, [UOP as CIM, Simdegal Simdega Simdega

5. Mr. Dharmendra Kumar, [UOP as CIM, SahibganiJ Sahibgani Sahibganj

6. Mr. Manoranjan Kumar No.III, Civil |udge (Sr. Div.)-
cum-lM, Koderma

Koderma Koderma

7 Ms. Saudamini Singh, Civil |udge (Sr. Div.)-cum-IM,

Jamshedpur

Jamshedpur ]amshedpur

8 Mr. Sanjit Kumar Chandra, Civil |udge (Sr. Div.),
Deoghar

Deoghar Deoghar

9. Mr, Tarkeshwar Das, Civil ]udge (Sr. Div.), Sahibganj

(Rajmahal)

Sahibganj Rajmahal

10. Mr. Sandeep Nishit Bara, Civil fudge (Sr. Div.),
Daltongani

Daltonganj Daltongani

11 Mr. Rajiv Tripathi, Civil Judge (Sr. Div.)-cum- Special

]udge. Economic Offences, Dhanbad
Dhanbad Dhanbad

12. Mr. Parth Sarathi Ghosh, Secretary DLSA, Gumla Gumla Gumla

13. Mr. Sandeep Kumar Bertam, Civil ]udge (Sr. Div.),
Ramgarh

Ramgarh Ramgarh

74. Ms. Kumari Nitika, Civil Judge (Sr. Div.), Giridih Giridih Giridih

15. Ms. Avnika Gautam, Civil Judge (Sr. Div.), Hazaribagh Hazaribagh Hazaribagh

'16. Mr. Vishal Majhee, Civil Judge (Sr. Div.)-cum-]M, Pakur Pakur Pakur

17. Ms. Ritwika Singh, Civil |udge (Sr. Div.), Dumka Dumka Dumka

\18
Ms. Archana Mishra, Civil Judge (Sr. Div.), Ranchi Ranchi Ranchi

MEMO. NO.... p+ /APPTT. DATED RANCHI,THE Ianuarrt,2024



I'

I

Copy forwarcled to the Principal Secretaryt Department of Personnel,

Rajbhasa, Government of Jharkhand, Ranchi / the Principal Secretary, Law

Government of ]harkhand, Ranchi / the Accountant General (A&E),

Project Co-ordinator, e-Courb Project High Court of Jharkhand, I{anchi with a

steps for uploading in the official website of this Court/ all the concerned

fudges for information and communication to the Officers concerned/ Dy.

Superintendent of Police of the concerned Districts for information and necessary

Reforms &

Department,

Ranchi / the Central

to take necess ary

District & Sessions

ancl

m^
\'

Registrar General

J



.t

NOTTFICATION
THE 06th |anuary, ZO24

No. 0 3 A : The officers of the rank of Civil Juctge (Senior Division) named in Column No. (2) of the

table given below are appointed as Civil ]udges (Senior Division)-I in the Judgeships to be stationed

ordinarily at the places mentioned in column No. (3) of the table'

As indicated in Column No. (4), the Civil Judges (Senior Division)-I is also vested with the

powers of a Judge of a Court of Small Causes with the necessary pecuniary and territorial jurisdiction for

the trial of suits cognizable by such a Court

The powers vested as per Column No. (a) should not, however, be exercised by the Officers

concerned unless they are published in the ]harkhand Gazette or the District Gazette.

SI.
No.

Name of the Officers with
Designation and present place of
posting (with ]udgeship)

a) Designation at the new
station
b) Place where the officer is to
be ordinarily stationed at
c) Name of the judgeship in
which appointed

Special powers with
which the officer is
vested at the new
station.

(1) (2) (3) (4)

1. Mr. Binod Kumar, UOP as CIM-
cum-A.C.f.M, Chaibasa

a) Civil Judge (Sr. Division)
b) Chaibasa
c) Chaibasa

S.C.C. powers of
Rs.1500/ - within the local
limits of Chaibasa
Munsifi

2. Mr. Manoranjan Kumar No.1

UOP as CIM-cum-A.C.J.M, Khunti
a) Civil ]udge (Sr. Division)
b) Khunti
c) Khunti

S.C.C. powers of
Rs.1500 / - within the local
limits of Khunti Munsifi

3. Ms. Kavitanjali Toppo , UOP as

CJM-cum-A.C.I.M, Seraikella
Kharsawan

a) Civil Judge (Sr. Division)
b) Seraikella Kharsawan
c) Seraikella Kharsawan

S.C.C. powers of
Rs.1500/ - within the local
limib of Seraikella
Kharsawan Munsifi

4. Mr. Manish Kumar Singh, UOP as

CIM-cum-A.C.I.M, Simdega

a) Civil ]udge (Sr. Division)
b) Simdega
c) Simdega

S.C.C. powers of
Rs.1500/- within the local
limib of Simdega Munsifi

5. Mr. Dharmendra Kumar, UOP as

CJM-cum-A.C.I. M, Sahibganj

a) Civil ]udge (Sr. Division)
b) Sahibganj
c) Sahibgani

XXXXXXXX

6. Mr. Manoranjan Kumar No.III
UOP as A.C.}.M, Koderma

a) Civil ]udge (Sr. Division)
b) Koderma
c) Koderma

S.C.C. powers of
Rs.L500/- within the local
limits of Koderma
Munsifi

7 Ms. Saudamini Singh, UOP as

A.C.}.M, |arnshedpur

a) Civil Judge (Sr. Division)
b) Jamshedpur
c) Jamshedpur

S.C.C. powers of
Rs.L500/ - within the local
limits of Jamshedpur
Munsifi

8. Mr. Sanjit Kumar Chandra, UOP as

A.C.I.M, Deoghar
a) Civil Judge (Sr. Division)
b) Deoghar
c) Deoghar

XXXXXXXX

9. Mr. Tarkeshwar Das, UOP as

A.C.I.M Rajmahal
a) Civil ]udge (Sr. Division)
b) Rajmahal
c) Sahebgani

XXXXXXXXX

10. Mr. Sandeep Nishit Bara, UOP as

A.C.I.M, Daltonganj
a) Civil fudge (Sr. Division)
b) Daltonganj
c) Daltonganj

S.C.C. powers of
Rs.L500/ - within the local
limib of Daltonganj
Munsifi

J.1. Mr. Rajiv Tripathi, UOP as A.C.f.M,
Dhanbacl

a) Civil |udge (Sr. Division)
b) Dhanbad
c) Dhanbad

S.C.C. powers of
Rs.1500/- within the local
limib of Dhanbad
Munsifi

'12. Mr. Parth Sarathi Ghosh, UOP as

A.C.I.M, Gumla
a) Civil |udge (Sr. Division)
b) Gumla
c) Gumla

S.C.C. powers of
Rs.1500 / - within the local
limits of Gumla Munsifi

13. Mr. Sandeep Kumar Bertam, UOP a) Civil ]udge (Sr. Division) S.C.C. powers of

HIGH COURT OFIHARKHAND. RANCHI



as A.C.I.M, Ramgarh b) Ramgarh
c) Ramgarh

Rs.1500/ - within the local
I"imits of Ramgarh
Munsffi

1,4. Ms. Kumari Nitika, UOP as

A.C.J.M, Giridih
a) Civil ]udge (Sr. Division)
b) Giridih
c) Giridih

S.C.C. powers of
Rs,LSA0/ - within the local
Iinrits of Giridih Munsifi

15. Ms. Avnika Gautam, UOP as

A.C.I.M ,Hazaribagh

a) Civil Judge (St. Division)
b) Hazaribagh
c) Hazaribagh

S.C.C. powers of
Rs.L500/ - within the Iocal
limits of Hazaribagh
Munsifi

1,6. Mr. Vishal Majhee, UOP as A.C.}.M
Pakur

a) Civil ]udge (Sr. Division)
b) Pakur
c) Pakur

XXXXXXXX

17 Ms. Rftwika Singh, UOP as A.C.f.M,
Dumka

a) Civil |udge (Sr. Division)
b) Dumka
c) Dumka

XXXXXXXX

18. Ms. Archana Mishra, UOP as

A.C.I.M, Ranchi

a) Civil |udge (Sr. Division)
b) Ranchi
c) Ranch

S.C.C. powers of
Rs.L5A0/ - within the local
limits of Ranchi Munsifi

By Order /-
Sd/- Mohammad Shakir

Registrar General

Copy forwarded to the concerned Principal Distsict & Sessions Judges including the Judicial

Commissioner, Ranchi for information and communication to the Officers.

The concerned Principal District & Sessions ]udge is requested to see that the notification is

published in the District Gazette within the time prescribed as per Courfs letter No.79884020 dated

1'1".06.1986.

Sdf- Mohammad Shakir
Registrar General

dL

Copy forwarded to the Principal Secretary, Department of Personnel, Administrative Reforms &

Rajbhasa, Government of Jharkhand, Ranchi / the Principal Secretary, Law (Judicial) Deparhnent,

Government of fharkhand, Ranchi / the Accountant General (A&E), Jharkhand, Ranchi / the Cenhal

Project Co-ordinator, e-Courts Project, High Court of ]harkhand, Ranchi with a request to take necessary

steps for uploading in the official website of this Court/ the Dy. Commissioners of the concerned

Dishict for information and necessary action.

(the Dy. Commissioner is requested to get the notification published in the

within a fortnight from the receipt of this order).

p!

Gazette

t



HIGH COURT OF RANCHI

NOTIFICATION

No!V-e:[nexerciseoftheoo*".ffition(3)ofSection11oftheCodeof
Criminal Procedure, 1973 (Act 2 of 7974), the Court has been pleased to confer the additional powers of a

Judicial Magishate of the l.st Class upon the Officers named in Column No. 2. of the table given below for

the territorial jurisdiction mentioned in Column No. 3. to try and, if necessary, to commit for trial of cases

with respect to the offence under the Acts as mentioned in Law Department's, Government of Bihar,

Memo. No.1806/J & 7604 / I dated 1 3.4. 1 992 md 27.4.7999 respectively.

The Court have further pleased to confer upon them the additional powers to take cognizance of

such cases which they have been authorised to try.

The Officers are also appointed to act as Presiding Officers of the Special Courts established with

their Headquarters as mentioned against their names in Column No. 4. of the table, having jurisdiction as

mentioned in Column No. 3. for trial of cases relating to Economic Offences under the Acts mentioned in

the Law Deparbnent's aforesaid Memo.

By Order / -
Sdf- Mohammad Shakir

Registrar General

Dated Ranchi the 06th lanuary. 2024

Copy forwarded to the Principal Secretary, Department of Personnel, Administrative Reforms &

Rajbhasa, Govt. of Jharkhand, Ranchi / the Principal Secretar!, Law (]udicial) Deparhnent, Govt. of

Jharkhand, Ranchi/ the Accounhnt General (A&E), ]harkhand, Ranchi/ the Central Project Co-

ordinator, e-Courts Project, High Court of ]harkhand, Ranchi with a request to take necessary steps for

uploading in the official website of this Court / the concerned Principal District & Sessions Judges for

inforrnation and communication to the Officer concerned.

b
\

D

SI. No. Name of the Officers with designation and
present place of posting (With Iudgeship)

Territorial lurisdiction Headquiuters of the
Court

1 2. 3, 4.

L. Ms. Shweta Kumari No. II
Civil Juclge (Sr. Div.), Dhanbad

Dhanbad, Bokaro, Giridih,
Hazafibagh, Koderma, Chatra,
Dumka, Deoghar, Godda,
Pakur, Iamtara and Sahebqani.

Dhanbad

2. Ms. Saudamini Singh
UOP as ACJM-cum-Civil Judge (Sr. Div-l)
Iamshedpur

East Singhbhum, West
Singhbhum and Saraikela

Jamshedpur



HIGH COURT OFIHARKHAND, RANCHI
NqrIFIcArIpI\J

THE 06th lanrnry,?-024

No oS e: The officers named in Column No.2 are hansferrecl and posted as Civil Judge (Senior

Division) in the Judgeships to be stationed ordinarily at places as mentioned in Column No.3 of the table

given below:-.

SI.
No

Name of the officers with designation and
present place of posti.g (with |udgeship /
Department)
*Not in order of Seniority

a) Designation at the new station.
b) Place where the officer is to be ordinarily
stationed at.
c) Name of the |udgeship in which
appointed.

1, 2 3

7. Mr. Kumar Vipul
Secretary, DLSA, Garhwa

a) Civil Judge (Senior Division)
b) Garhwa
c) Garhwa

2. Mr. Saurav Kumar Gautam, Secretary, DISA,
Giridih

a) Civil Judge (Senior Division)
b) Giridih
c) Giridih

3. Ms. Shilpa Murmu, Secretary D[SA, Pakur a) Civil Judge (Senior Division)
b) Pakur
c) Pakur

4. Mr. Bishwanath Bhagat

Secretary, DISA, Dumka
a) Civil Judge (Senior Division)
b) Dumka
c) Dumka

It<

By Order /
Sd/-Mohammad Shakir

Registrar General

o G lo, fro LY

Copy forwarded to the Principal Secretary, Law (Judicial) Department, Government of

Jharkhand, Ranchi / the Central Project Co-ordinator, e-Courts ProjecL High Court of Jharkhand, Ranchi

with a request to upload the same in the website of this Court/ and all the concerned PDls for

information and communication to the Officers concerned.

oj
Registrar

t


